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CALLING ATTENTION TO 

TERS OF URGENT 
IMPORTANCE 

MAT· 
PUBLIC 

REPORTED KILLING OF TWO INDIANS BY 
PAKISTANI ARMED RAIDERS NEAR 
PAISBARI BORDER POST m WEST 
BENGAL 

:8hri Daji (Indore) : Sir, under 
Rule 197, I call the attention of the 
Prime Minister to the following mat-
ter of urgent public importance and 
I request that he may make a state-
ment thereon: 

Reported killing of two Indians 
by the Pakistani armed raiders 
near the Piasbari border post in 
West Bengal on the 28th August, 
1962. 

The MiJlister of State in the Minis-
try of External Mairs (Shrimati 
Lakshmi Menon): Sir, on the 30th 
August, 1962, the Government of India 
received information from the District 
Magistrate, MaIda, that about' 22 
Pakistani nationals armed with dead-
ly weapons had intruded into Indian 
territory on the 28th August, at about 
5-30 hours, and had removed 19 
head of cattle from village Majha-
ghar, PC. English Bazar, Distt. MaIda. 
The report said that the intruders 
aSl8ulted one Deben Ghose and his 

brother, Biswanath Ghose of Peas-
bari, who were grazing their ca~tle 
near the Indo-Pakistan border. This 
assault resulted in the death of Bis-
wanatha Ghose and serious injuries t() 
Deben Ghose. The District Magist-
rate, MaIda, reported that he had 
lodged a strong protest with the 
Deputy Commissioner, Rajshahi (East 
Pakistan). 

The next day, i.e. On the 31st 
August, the Chief Secretary of :he 
Government of West Bengal, tele-
graphed to the Government of India 
the text of a protest that had been 
filed with the Government of East 
Pakistan over this serious incident_ 
The protest called for immediate in-
quiry, deterrent punishment to the 
offenders, restoration of cattle to the 
[ndian owners and adequate com-
pensation to the family of th~ 
deceased. 

Newspaper reports have stated that 
two persons have died as a result of 
the assault. According to Information 
received from the Government of West 
Bengal, there was one fatal casua;ty 
only and not two. 

No reply has been received from the 
East Pakistan GovernmE'nt t~ the 
protest Notes file.. Our Delll1!,' High 
Commissioner in Dacca has been in-
formed of the incident. He has been 
advised to lodge a protest at the 
diplomatic level. 

Shri Daji: May we know how dEel> 
into our territory the raiders had 
come and whether the raiders were 
mere casual personnel or they be-
longed to the Pakistan Armed forces? 

Shrimati Lakshmi Menon: The state-
ment says, Pakistani nationals armed 
with deadly weapons. I did not say. 
Pakistan Armed forces. They are just 
Pakistan nationals. 

Mr. Speaker: How deep they had 
come into our territory? 

Shrlmati Lakshmi Menon: Peasbal'l 
is 8 miles from MaIda. I do not know 
how deep. 

Shri H. P. Chatterjee (Nabadwip): 
May I ask one question? 
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Mr. Speaker: I do not make that 
departure. We have no provision for 
any supplementary in so far as Call-
ing Attention Notices are concerned. 
But, I allow one question to the 
sponsors. There is no other sponsor 
standing up. Next question Shr! 
Bagri. 

Some Ron. Members: Not in the 
House. 

Shri R. P. Chatterjee: I may be 
permitted to ask one question 

REPORTED STATEMENTS MADE AT 
DJAKARTA BY SHRI G. D. SONDIn 

AND THE REACTIONS OF THE 
INDONESIAN GOVERNMENT 

Shri Indrajit Gupta: (Calcutta 
South· West): Sir, under Rule 197, 
I call the attention of the Minister of 
Education to the following matter at 
urgent public Importance and I re-
quest that he may make a statement 
thereon: 

Reported statements made at 
Djakarta by Shri G. D. Sandhi, 
Vice-President of the Asian Games 
Federation and the reactions ex-
pressed thereto by the Indonesian 
Government. 

Th., "!;nt~ter of Education (Dr. K. 
L. Shrimali): Sir, I beg to make the 
following statement in regard to the 
Call Attention Notice tabled by Sar-
vashri Indrajit Gupta. S. M. Baner-
jee, Prabhat Kar and Daji on the 
alleged anti-Indonesian statements 
made by Shri G. D. Sandhi at 
Djakarta on 28tt, August, 1962. 

The Government of India do not 
have the official text of the state-
ments made by Shri G. D. Sandhi. 
However, the Government of India 
wish to make it clear that Shri G. D. 
Sandhi is not in Dj akarta as India's 
offic:al representative. Shri G. D. 
Sandhi in his personal capacity hap-
pens to be a member of tIhe inter-
national Olympic Council, Senior 
Vice-President of the Asian Games 
Federation and one of the three re-
presentatives of the Indian Olympic 

Association on the Asian Games Fed-
era tion. All the expenses of Shri 
G. D. Sandhi's visit to Djakarta are 
being borne by the Organising Com-
mittee of the Fourth Asian Games 
and not by the Government of India 
nor even by the Indian Olympic 
Association. The views expressed by 
Shri G. D. Sondhi are his personal 
vie'\.Vs. 

It has all along been the declared 
policy of the Government of India 
not to interfere in the affairs of the 
National Sport.'l Federations. Such 
Governmental intereference would 
amount to violation of the Olympic 
Charter. 

The Government and the people of 
India have all along had the friendliest 
of relations with Indonesia and it shall 
always be the endeavour of the Gov-
ernment of India to strengthen these 
relations. 

~ri Indrajit Gupta: While the posi-
tion stated by the hon. Minister is 
technically correct, may I know, in 
view Of the very bitter feelings which 
unfortunately seems to have been 
aroused extending to the extent of 
demonstrations outside our embassy 
at Jakarta, whether the Government 
will make it clear that they are dis-
owning not only their connedion with 
the status of Mr. G. D. Sondhi but 
also the contents of the statement 
in advocating the cause of Taiwan? 

Dr. K. L. ShCmaii: How can we 
disown Mr. Sandhi? Mr. G. D. Sondhi 
is an Indian national. 

8hri Daji (Indore): We may not 
disown him, but have we made it 
clear to the Indonesian Government 
that the Government of India does 
not underwrite the views expressed 
by Shri Sondhi? 

Dr. K. L. ShrimaIi: I had made it 
very clear in my statement that the 
Government of India have no respon-
sibility for the views expressed by 
Mr. Sandhi. Mr. G. D. Sondhi is 
there in his individual capacity in 


